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RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).16335/2008

(From the judgrment and order dated 03/07/2008 in WPC No. 10635/2003 of The
H GH COURT OF ORI SSA AT CUTTACK)

SANJAY RANJAN BOHI DAR & ORS. Petitioner(s)
VERSUS
STATE OF ORI SSA & ORS. Respondent (s)

(Wth application for pernmission to file additional docunents, prayer for
interimrelief and office report)

WTH WP(C) NO 479 of 2003
[ ORI SSA JUDI Cl AL OFFI CERS ASSON. & ANR. V. SECRETARY, DEPARTMENT OF LAW &
ORS. ]
(Wth application for stay, intervention and office report)
[ FOR FI NAL DI SPOSAL]

Date: 22/11/2012 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE A K. PATNAI K
HON BLE MR JUSTICE H. L. GOKHALE

For Petitioner(s)
In SLP M. R Sant hanakri shnan, Adv.
M. P.K Pandey, Adv.
M. C S.N Mhan Rao, Adv.

In WP M. A T.M Sanpath, Adv.

For Applicant (s) Hemant i ka Wahi, Adv.
Jesal , Adv.

Nandi ni Gupta, Adv.
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For Respondent (s)
in SLP

For RR No. 2 M. Sibo Sankar M shra, Adv.
For RR No. 1 & 3 M. Radha Shyam Jena, Adv.
For RR No. 4 M . Ashok Panigrahi, Adv.
M. Surajit Bhaduri, Adv.
For RR No. 7 M. Tejaswi Kumar Pradhan, Adv.
.2/ -

For RR No. 6 M. K L. Janjani, Adv.

Ms. Rachana Srivastava, Adv.
IN WP

For RR NO 1
M. Suresh Chandra Tri pathy, Adv.

For RR No. 2 M. Sibo Sankar M shra, Adv.
For RR Nos. 3 & 4 M. Radha Shyam Jena, Adv.

For RR Nos. 6 & 10 M. Shiv Sagar Tiwari, Adv.



For RR Nos. 12 & 13 M. D. Mahesh babu, Adv.

For RR No.

For RR No.

|
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14 M. A D N Rao, Adv.

15 M. J.P. Mshra, Adv.
M. Shankar Divate, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

On 30th COctober, 2012, we had passed an order posting the
application for extension of time today filed on behalf of the
H gh Court of Oissa today with the hope that in the neanwhile
the 16 additional posts for accommopdating the 16 Fast Track
Court Judges woul d be created by the State Governnent and the
Fast Track Court Judges found suitable woul d be regul ari sed.

It has been brought to our notice by Ilearned counse
appearing for the High Court of Orissa as well as the State
Governnent that the State Governnment has al ready sanctioned the
creation of 16 additional posts of Additional District and
Sessi ons Judge. The counsel representing the H gh Court has
prayed for six weeks’ time to hold the exanmination to determ ne
the suitability of the Fast Track Court Judges to be regul arised
for the 16 posts created as aforesaid.

Six weeks’ time is granted for the aforesaid purpose.

List the matters immediately after six weeks.

In the neanwhile, the Hgh Court wll indicate to the
Governnent of Odisha, the |location of the 16 additional posts
creat ed.
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